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ORDER OF THE TRIBUNAL DELIVERED BY HON'I3LE SHRI D..SURYA RAO, 
MEMBER (JUDL.) 

The applicant herein has filed this application claiming 

the following reliefs:- 

To direct the respondents to give one time bound 

promotion as per the directions of the Deputy General 

Manager in his letter dated 29.1.1988. 

To,award the costs of this O.A. 
/ 

2. 	The order passed by the Deputy General Manager 

At communicated by the AssIstant General Manager (Admn.) by 

memo No.TA/STB/13-2/87-88 dated 28.1.1988 reads as follows:- 

"The Deputy General Manager, Telecommunications, Andhra 

Pradesh is pleased to promote Sri G.Venkateswara Rao 

(CGL.No.SBO), Telephone Operator, vijayawada to the 

higher scale of pay under One Time Bound Promotion Scheme 

in the scale of pay of Rs.1400 to.2300. 

The date of entry of the official in the cadre of 

Telephone Operators may be verified with reference to 

the entries made in the Service Book of the official 

and he may be promoted after cornpletion of 16 years of• 

qualifying service in To's cadre after excluding the 

periods which cannot be counted as service and intimate 

the date of promotion of the official to this office. 

The offiàial may be promoted if no vigilence/disci-

plinary cases are pending against him. 

'2L1 



Option for fixation of pay if any may be exercised 
t 

within one month of receipt of this Memo as per the in-

tructions contained in O.M.No.E.7/1/80_EStt.P.1 dated 

26.9.81 from the Ministry of Home Affairs." 

At the time of admission of the case, we had passed 

the following orders:- 

"Heard coune1 for both in part. The short question 

which arises for determination is whether the applicant 

is entitled to a directian that the order dated 28.1.88 

of the office of the G.M.T., A.P., Hyderabad is to be 

implemented within a reasonable time. Shri Parameswara 

Rao seeks time to obtain records/instructions. Post 

for orders on 6.7.198 (immediately after admissions) 

befäre this Bench.t' 	 - 

Shri Parameswara Rao today refers to a telegram received by 

him wherein it is stated that the service book of the applicant 

had nctbeeh made upto date and that there weremissing entries 

therein. After making the service book upto date, it had been 

received back on 10.3.1989. 

We have heard the learned counsel for the applicant 

and Shri Parameswara Rao representing Shri P.Ramakrishna Raju, 

Senior CGSC. Shri Parameswara Rao states that the report 

discloses that after due date of completion of 16 years of 

qualifying service and after excluding the ineligible period 

tentatively, it would be seen that the applicant completes 
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16 years of service on 22.7.1985. However, a turther report 

has been sought from the AE concerned and 	& he submits 

that on receipt of the report1  final order would be passed 

determining the exact date on which the applicant completes 

16 years of qualifying serviceto enable him to obtain one 

time bound promotion. It is clear that the matter has been 

pending since 28.1.1988 and the department has taken long time 

in determining as to when the applicaht Is entitled to one 

time bound promotion. In the circumstances, the relief asked 

for by the applicant ordered viz., the order of the Deputy 

General Manager dated 28.1.1988 referred to above will be 

implemented within one month from the date of this order. 

5. 	The applicant claims that he is entitled to one time 

bound promotion from 16.2.1983 as he completes 16 years of ,  

service by that date. The respondent's case is that the 

ineligible periocb are to be excluded. When passing final 

orders, it will be made clear tbst what are the m ineligible 

periods and why those perios cannot be counted. With these 

directions the application is disposed of. There will be no 

order as to costs. 

Dictated. in. the open court. 

(D.K.c1crZAvo TY) 	. 	 (D.SURYA RAO) 
Member(Adrnn.) 	 Member(Judl.) 

Dated: 13th Jun, 1989. 


